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A

BILL

further to anend the Kerala panchayat Raj Act, tgg4.

Prearrrle.-WrnR_r,\s, it is expedient furrher ro amend the Kerala pa.chayat
Rai Acr. 1994 for rhe purposes hereiDfier appearingr

BF 
'r 

enac@d in rhe Sixry-tumh yea, of the Repubtc ot Indra, as lolt,,ws:_

1. Short titte and connencenent.ll) Thjs Act may be called rhe Kerala
Panclayat Raj (Arnendment) Act, 2013.

(2) Ir shall be deemed to have come into force on rhe l6th tay of
Decenxb€r 201?.

2. Amen.lment of section 235A8._tn section 235AB of the
Kerala Panchayat Raj Act, 1994 (11 of 1994) (hereinafter referred ro
as the princiFl Act),-

(l) in sub-section (l),-
(n) for the wor& and figures..3lsr March, 2013,,, the words and

figurs .)lst July.20t7 sha be subsritured

(b) for rhe words .,buildins construction,,, rh€ words .. buitding
construction or .econsruction or additions', shall be substituted;

(c) for the woid ..rh€ Covemmeot,', rhe wordi ,,a cor,mirtee
consisting of th€ Districr Town planrcr, Def,ury DirEcror of panchayars ard the
Sccretary of rhe Local Self covemment Institutions concemed,, shati be
substiiuted;



(d) in the second prcviso, for the words "building constluction"' the

words "building coastruction or reconstruction or addiiions" shall be

substitured.

(2) In the Explanation after sub-seciiotr (2), after the words "anv

constructiorf', the words "builaling construction or reconstruction or additions"

shall be hserted.

3. Repeal and savina -(1) The Kerala Panchayat Raj (Am€ndmeot)

Ordinance.20lS (32 of2018) is hereby rcpealed'

(2) Notwithstanding such rEp€al' ad,4hing done or deemed to have b€en

done or any action taten or de€m€d to harc been taken und€r the prircipal Act

a! amended by lhe said Ordinance slnll be de€med to have bee$ done or taken

uqder the principal Act, as amended by dris Act'

STATEMENT OF OBJECTS AND REASONS

Sub-section (1) of seclion 235A8 of the Kerala Panchavat Raj Act' 1994

(13 of 1994) provides that, aotv.ithstanding anvthing contained in this Act' if
any person or iDslilution unlawfully developed atry laod or constructed any

buitding on or before 31st March, 2013, the Governnent may, on r€alisahon of a

compounding fee as prescribed, reguladze such latrd development or buildiDg

construction. Tle seconal p.oviso to the above sub-section provid€s that no

building construction shal be rcgularised, which is done in coniraveotion of the

provisions in respect of $e secunty arrangements provid€d in this Act' or the

Building Rules made thereunder

2. Now th€ Governmeat have d€cided to regularise the unlawful

constructions, rcconsEuctions or additions of the building carried out without

contrav€niog lhe provisioos in rerpecl of the securirv aflangemenls provided rtr

the Act, on or before 31st Julv, 201? bv realizing pr€scribed compounding fee' on

cena;, condiriotrs h has also been decided to entrusl lhe poser lo regularire

such unlawful buildiflg constructions to a corDmittee consisting of the District

To\rl Plamer, Deputy DirEctor of Panchayat aod the Secietarv of ih€ l-ooal Self

Covemm€ni Institutions concem€d
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3. Therefore, the Covemment have decided to amend said sectron in order

to provide that, the committee consisting of District Town Plamet' Deputy

Dircctor of Pa$hayat and the S€cretary of tlle Local Self Govennen' INtitution

conc€med may subject to certain conditiotrs alrd on realization of compounding

fee as presctib€d regularize the building construction or addition or

recoosEuctions canied out on or before J)sl July 20l7 silhoul coflnavening lhe

Fovisions in respect ol the Security arrangements provided in the Act

4. As the L€gislative Assemblv of the State of Kerala was not n sesslon'

and the said proposal has lo be given effect to immediately' the Kerala

Panchayat Raj (Second Amendrnent Ordinance, 2017 (12 of 201?) was

promulgated by the Govemor of Kerala on the l6th day of December' 2017

anal same was published in the Kerala Gazette Ext'aordinary No 2760 dated

l6th day of Deceurber, 2017

5. Though a Bill to replace the said Ordinance by anAct ofthe State

Legislature was published as BiU No 95 of the Fourteenth K€rala Legislative

Assembly, the same could not be introduced in and passed bv' lhe Legislanve

Assembly of the State of Kerala in its session which commenced on th€

22nd day of January, 2018 and €nded on lhe 7tb day of February 20lE'

6. As th€ provisions of the said Ordinance are to be kept alive and the

Legislaiive Assembly of the State of Kerala was not in session the Kerala

Panchayat Raj (Amendnent) Orditsnce,2OlS (6 of 2018) was promulgated bv

the Govemot of Kerala on rhe l2!h dav of Februaq' 2018 and t}|e same was

pubiished in tne KeRla Cazette Extraordinarv No 343 dated l2th Februarv' 2018

7. Though a Bill to replace the said Ordinance by an Act of the State

L€gislatue was published as Bill No. 111 of the Foutte€nth Kerala Legislative

Assembly. lhe same could nol be inrroduced in and passed bv lhe Kerala

L€gislative Assembly durins its session which comftenced on the 26ih dav of

Febnrary,2018 and eoded on the 4th day ofApril,2018'

8. As the provisions of the said Ordinance are to be kept alive and the

Legislative Assembly of.the State of Kerala was not in session the Kerala
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Panchayat Raj (Amendment) Ordinance, 2018 (3i of 2018) was promulgared by
the Covernor of Kerala on the 7rh day ofAl'ril, 20t8 and th€ same was
published in the Kerala cazette Extraordinary No. 921 dated 7rh April, 2018.

9. The Bilt seek to replace Ordinance No 32 ol 2018 by an Act ofthe
State Legislarure.

FINANCIAL MEMORA}{D{IM

The Bill, if enacted and blought into ope.arion, would not involve any
addiiional expenditure ftom the Consolidated Fur d of the Shte.

I)R. K. T. JALEEL.



23548. Power to regtlorize the unlawful building construction. (t)
Notvithstanding anyrxins conrained in this Act. if any persoD or institution
unlawtully, developed any land or consrrucred any building on or before 3lst
March, 2013, the Golemment may, otr realisarion of a compomdi.g fee as

prescdb€dj resularise such land developmed or buildjls consrrucrion:

Provided that strrih regularisarion shatl not adversely affecr any ptsmina
scheme or master plau, approved under the exisring provisions of the Town
Pla ning Act:

Provided turther rhat rc building consrruction shatl be reeularised which is
done i[ contravenlion of the provisions in respect of the securly arrangemenrs
provided in this Act, (tr the Building rules made thereunder

(2) Application 1or regularisation under sub-section (1) shall be submirted
within such time and in such manner as prescribed.

Erplanationt-For the purpos€ of this Act, unlawful consrructioo means

any construction for which the Secretary shall hav€ no power to regularise
under section 235W ( f this Act or any construction or re-costruction done in
contravention of the pfovi.ion of this Act or dle Building rules made rhereunder

or in contravention o{ ahy approved plan or any construction done i! deviation
of any exemption order sanctioned by the Governmenl or any condition
specified therein.
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